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ORDER

Learned counsel for the parties are present. What comes to the fore from the perusal of
the file is that the learned counsel for the petitioner has filed the consent letters of the
shareholders in original. Learned counsel for the appearing respondent No. 3 has stated that
the petition is not maintainable and he be heard on that count. The maintainability of the
petition and the other issues raised in it shall be determined and decided after the pleadings
are complete. Therefore, the learned counsel for the respondent No. 3 shall file his reply to the
main petition within a period of 2 weeks' and rejoinder, if any, may be filed within a period of
one weekt thereafter. Learned counsel for the respondent No. 3 has stated that the snare
holding of the company shall not be altered without taking recourse to the due proceoure
under law. List on 03,11.2016.
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